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poen Court

CENTRAL  AUMINLISTRHATIVE TRIBUNAL ALLAHABAD  BENCH

ALLAHABAD

Allahabad this the 22nd day of November 1999.

3 Jriginal Applicdation no. 1289 of 1999,

Hon'ble Mr., L. hpingliana, sdministrative Member

Chotey lal, o/0 shri Chura Ham
/0 Mohalla bBansi Nagla, .
F.Us. oubhash Nagar,

bareilly.
ees +pplicant.
C/A 3shri G.3.D. Mishra
Versus

Union ofildndiathrough Divisional Reilway Manager,
(N.E. Railway), DAM Office lzzatnagar,
bareilly.

s+ Hespondents.
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Hon'ble Mr. L. nmilangiiana, Adde.

ohri Geo. U. Mishra learned counsel for the

dpplicant.

2, The OA is for appointment -on compassionate

brothe v
ground following the death of his bem#her onri Om Prakash,

Gangmén, in the Railway on 09.0l1.91 when he was still in
service, It is the case of the applicant that late

Shri Om Prakash had divorsed his wife and he had no
issue and that the applicant@a member of the joined

family is the only claiment for compassionate appcintment

fullewing his death in hernedd . |

3't1u learrnied counsel urges thdat it will be sutficient
2

ifjgribundl gives direction to the respondents to decide
the applicant's representetion dated 05.08.99 for

compassionate appointment.

4, shri Mishra states that the applicant had

made several representations begining from 1991 onwords
+
and his representation deted 05.08.99 waéﬁ??fest !

[a
representatian. Tne O.A. has been filed afteF}&apsﬁof 8
years from the date of death of Shri Om Prakash in -t

harness oand it isclearly barred by limitation.

g The case is dismissed as time bdarred.
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